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JUDGMENT |

|
I as per Hon'ble Sri R.Rangarajan, Member(Administrative) X
|
Heard Sri T.V.V.S. Hurthy, learned Coumsel for the
applicants and Sri N V.Raghava Reddy, learned standing Counsel
for the respondents, |
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of the Administrative Tribunais Act, 1985, the applicants
numbering 19 who had worked aé Reserve Trained Pool Postal .
Assistants (RTP PAS for sﬁort{ in Secunderabad/Karimmagar
Division, A.P. prayed fdr a declaration that thej are

entitled for the grant of Productivity Linked Bonus at the
rates applicable to the regulér Postal Assistants for the
ﬁeriod they worked as RTPPAs and for a further direction

to pay the arrears of bonns't? which ﬁhey-aré eligible,

3. The applicants herein had joined as Reserve Trained
Pool Postal Assistants during the years 1981h 1983 & 1984

and performed the duties as s&ch till they were regularised

as Postal Assistanss as per the details furqished in Annexure-I
filed along with the OA., The details as to‘the date of joining
as RTPPAS, period of their enéagement as RTPpPAs, date of regu-
larisation in respect of esach applicant is ﬁurnished in
Annexure~I filed with the OAs; It is stated for the applicants
that they were selécted after qualifying in the examination
prescribed for it and perfétmed qualitativeiy anéd quanti-
tatively the samé work as thai of regular Postal Assistants
whenever they were engaged intermittently against the

vacancles of regular Postal Assistants, By{denying them the
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benefit of productivity linked bonus during the periods
when they worked as RTPPAs, allowed by the D.G,, Departe
ment of Posts letter dt. 5.10,1988, they have been sube
jected to hostile discrimination in Qiolation of Articles
14 & 16 of the Constitution, Hence, this OA has been filed
with the above prayer.
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Ernakulam Bench was decided on' the basis of the decision

in OA No.612/89 on the file of the same Bench, The ratilo

in that judgment was that ao distinction can be made betweéen

an RTP worker and a Casual Labourer in grantint productivity

linked bomus., It was further held in that OA that RTP
candidates like Casual Labouters are entitled to productivity

linked bonus if they have put in 240 days ofservice each

'year ending 3lst March for 3 years or more, It is further

held in that OA that amount ofproductivity linked bonus
would be based on their average monthly emoluments determined
by dividing the total emoluments for each acccudting year

of eligibility by 12 and subject to other conditions

prescribed from time to time,

5, Similar orders were also passed by this Tribunal

in OAl458/94 dat, 28.4,1994 vhere the applicants éré similarly
sitnated to that of the applicants in OA 171/89 of the
Ernakulam Bench, Similar orders were also passed by this
Tribunal in OA N0.458/94 dt. 28,4.1994 and OA No.611/94

dt. 31.5,1994 and in OA 1423/94 dt, 25,11,1994 of this

Benéh where the applicants are similarly placed to that of

the applicants in OA No.171/89,. Aas the applicants herein
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are in the same situation as the applicants in OA 171/89
decided by the Ermakulam Bench, and in OA Nos.458/94,
611294 and 1423/94 of this Bench, we see no reasom in
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OA also. Learned counsel for the respondents alse fairly

submitted that this case is covered by judgments quoted
above, | ‘

|
6. In the result, th&s application is allowed
with a direction to the respondents to grantito the app~
licants the same benefit as granted by the Ernakulam Bench
and this Bench of the Tribumal in the aforesaid cases quoted
in para-5 above, The above d;ﬁection should be complied
within a period ¢of 3months fr;m the date of communication

_ i
of this order, _ i

T The OA is ordered accordingly. No eosts./(
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(R.Rangarajan) ' {( V.Neeladri Rao )
Member (Admn., ) ‘ - Vice Chairman ...
= | ‘.*”%

Grh, Deputy Reglstrar(J cc

|
1., The Secretary, Dept.of Posts, Union of India,
Dak Bhavan, New Delhi-1l.

2. The Poastmaster General, Pyderabaa Region, Hyderabad-%.

3. The Superintendent of Post Offices, Karimnagar Divn, Karimnaga e
4. The sr.superintendent of POst Offices, Sec'bad Divn,Sec‘'bad.

5. The Chief Postmaster General, A. P.Circle, Hyderabad-l.

6. One copy to Mr.T.V.V.S.Murthy, Advocate, CAT Hyd.

7. One copy to Mr .N.,V.Raghava Reddy, Addl .cGSCL.CAT Hyd.

8. One copy to Library, CAT.ﬁyd. |
9, One spare copYe.
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